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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
AT HYDERABAD.

O.A.NO, 435/95, Date of Order:31-3-95

TN e e

I.Prabhat Kumar.

e+ Applicant,
and
1. The Senior Superintendent of Post Offices,
Hyderabad South East Division,
Hyderabad-27.
2. The Director of Postal Services,
Hyderabad City Region,
Hyderabad-1.

.e Respondents.

For the Applicant: Mr. Y,Appala Raju, Advocate

For the Respondents: Mr, N.R.Devraj, Sr.CGscC.

THE HON'BLE MR.JUSTICE V,NEELADRI RAO 3 VICE-CHAIRMAN

THE HON'BLE MR.A.B.GORTHI : MEMBER(ADMN)
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T. Thocfapda sduth East Division, Hyderabad-27.

2, The Director of Poétél éérvices, Hyderabad City Region,
Hyderabad-1. ’

3. One copy| to Mr.Y.Appala Raju, Advocate, plot No., 132 Vinaynagar
Indraprasta Township (Phase-10 .Saidabad, Hyd.

4, One copy|to Mr.N.R.Devraj, Sr.cGsC, CAT,Hyd.
5 One copy!to Library, CAT.Hyd. ‘
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0.2 NO.435/95 Dt. of decirsion: 31.3.1995.

JUDGEMENT ;
' .0 vyt ‘
Y As per Horn'ble Justice Sri v.Neeladri Rao, V.C. X
el ‘ ‘ -
: | .
The order dt.10.3.95 whepeby;recovery of $5.,479.30 ps.

was ordered by way of punishment is assailed in this O.A.
f [ . .

|

24 It is‘submitted for tne app#icant that as the

disciollnary proceeding againsT the applicant was

initiated as per the~d1rect10nf0f the Dlrector in the

office of Tnegrisa, oav- - > -
I 7 7 7 =~ bo held that

‘he has already formed an opinion in regard to the same,

and hence no purpose will be Jerved in preferring an

oA Ji\.utl.\

'appeal to the Director and be?eekthe 1mpugned order

.

passed by the Disciplinary Au%hority is challenged in
this 0.A. , ' l

_ . | . ..
3. Annexure-IV to the OA dqscloses that the Disci-

plinary Authority had initiated action against the

i
applicant on the basis of the opinion formed by the

| -

CPMG, A.P. Circle, It is steted even for the respondents
» ! . ’

that on .behalf of the CPMG, Fhe Director in the Circle

Office will look into these'Fsbects.

4, In the circumstances i% 15’ just and proper to
L ]

dispose this QA by the folléwing order:

by the end of Aprll, QgS by sending it to I
office of the Appellaqe authority. The said appeal
has to be forwarded to DPS, office of the PMG,

Hyderabad Region, Hydérabad for disposal by him
[ -

in accordafice with lav.

1

-

5, ThHe O.A. is ordered a%cordingly. No costs7/
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( v. Neeladri Rao )
Vice Chailrman

Member MA)
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TYPED BY
COMEARED BY APPROVED BY

IN. THE' CENTRAL ADMINISTRATIVE TRIBUNA,
HYDERABAD BENCH AT HYDERABAD,

L

THE HON'BLE MR.JUSTICE V,NEEL/DRT RAC
VICE~ CHAIRMAN I

AND c . s A
o Aﬁ_B-CnoyW1
THE HON'BIE MR. ReRANGwRAFANT M(ADMN)

* fe

DATED - /3[-—3 1995,

SRRERAIYNC MENT ¢ _
: ' 'y
- 'vu"_
M, A./R.A. /C.ANo, ‘
S . in '
O. fe NO, \A/% Sr- C\S ‘
T.AaNo. . (W.B, )

Admit éq and Interim dlrections
iSSl._l . ) -

Allow .‘

—

‘Disposed of with directions.

Dismissed, -

Dismijssed as withdrawn
Dismi sad.fbr'default.

| Orderdd/Rejerted,

. No.order as to costs.






